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CENTRAL ADMINISTRATI VE TRIBUNAL PRINCIPAL BENCH

0 No,1625/98
Ma «1722/ 98,

New Delhis Dated: this the 17th December, 19599,

HONSBLE MR, Se Re ADIG Ey VECE CHAT 1 AN(R) .
HON'BLE MRSe LaKSHMI SwaMINaTHAN,Mm MBER(])

1. Badri Rgﬂ ?

/o Sri Mithu Rem,

Asstte ncoounts OFficer(TR) (adhoe),
under General Manager(North), -
Mz anzgar Telephone Nigan Ltd.,
Sralimar Bagh, .

New Dalhi,

% ri Harl Nath,
$/o Shri Mita Ram, .
nssttsncoounts OFFicer(Tel ex) gachoc) )
Office of the General Manager(LD),
Mehanagar Tel ephone Nigam Ltd.,
Kurshidlal B8hayan,

New Delhiy

30 S"l‘i Naﬂd Lal’ .
o Sri Vidya Prasad,
Asstt, fcocounts Officer (TR) (adhoc),

Office of the Genaral Manager (TR),

thitra Whar),
Delhi=110092 cooses fpplicants,

(By adwecate: chri B,S.MMaines).
Vgrsus

Union of India
'th rough

1. The Secretary, :
Ministry of Tel ecommunication,
Dep tty" of Tel ncommunicatiofn,
Sanch ar Bhawan,
New Delhiy

2, The Oy, Diractor General (S£a),
Bepartment of Tel ecommunication,
Sandar Bh guan, '

Neu Delhio

3 Tha iasf accounts OFFicer(IFa),
ALTTC,
Gh azi ab ady

4, Ta thief General Manag er,

Mzhanagar Tel ephone Nigem Ltdy,
Khushid Lal 8h zuan,
New Belhi oeco REgpONdant g

(By Adwo catas Srrei Mv.»‘-

Y Ran.



= 2 - |
| 0 RDER(D RAL) \\0
BY HON'BLE MR, Se-Re ADIGE VECE CHal R1aN(a),

Hoard both sidasy

2. ponittedly the thres spplicants were
pl aced under suspension 14,2,92 and thaeir sugensicn
was rewked on 18,1093 but the resondents have

not yet detemined the mannsr in hich the aforesald

period of sugpension will be detemined, 1In this

eonnection 9iri Malnee infomed us that thers is
no charge-chsat served on spplicants in any

dep artmental procesdings, and they havse sl s not
been drtarge ghaested in any ecriminal case either,
$1ri Mainge therefore mntended that the aforesald
period of sugppension should be treated as gent

on duty for all pumo sess

K We digposs of this 04 with a direction to

respondents to pass mppropriats orders in acoordanca

with law regul gting the aforesald period of sugen
within two months from the date of receilpt of a copy

of this order and in the light of the orders = p assad,
exanine ths clalms of the mplicants for promo tion as
Ja0s from the date thelr juniors wsre so promoted, as
well as their claims for further pomotion ts highar
postsa,
4, The OA is disposed of in tems of para 3
above. No ests,
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( DIGE )

( MRS, LAKSHIT SuyamInNam an ) Se Re A
Mmeser (3) VICE CHartmaN(a ).
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